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ORAL ORDER
[Pronounced by Hon'ble Mr.S.N.Terdal, Member(J)]

This Contempt Petition has been filed by the applicant in OA 1946/2014
against the respondents alleging wilful disobedience of the order passed by this
Tribunal in OA 1946/2014 dated 18.6.2019. Notice was issued to the respondents.

2. Today, when the matter is taken up, both the counsels submit that there is a stay
of the order of this Tribunal dated 18.6.2019 by the Hon'ble High Court of Madras
and accordingly the CP could be closed.

3. In view of the stay granted by the Hon'ble High Court of Madras, this CP is
closed. Notices of contempt are discharged. However, the applicant is at liberty to

file CP at a later stage depending upon the order of the Hon'ble High Court of

Madras.
(C.V.Sankar) (S.N.Terdal)
Member(A) Member(J)
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